CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

Original Application No. 642 of 1292

Om Prakash Sharma . « o ¢ o o o o« o o ¢ JApplicant
Versus

Union of India & Oth2rs « « « o ¢ o o o« = Respondents-

Hon'ple Mr. Justice y.C.Srivastava,VC

Hon'ble Mr., K. Obayva, Membar (A)

( By Hon'ble Mr. Justice U.C.Srivastava,VC)

Sri J.P. Mathur counsel for the respondants
ras raised preliminary objection that the tribunal
hFas no jurisdiction to entertain this.application. The
- applicant was an employee of Rashtriya Chemicals and
rertilizers Ltd. and has challenged the brder of the
transfer. Thé learnéd counsel for the applicant contands
_that it is the government of Iﬁdia undertaking and as
QA such ﬁhe tribunal is competent to entertain this

a

W
?@Cﬁ& 1uﬂ7ﬂ“ application. It may be the government of India URestak
Gﬁwj ' undertakine , but it is/company incorporatéd under the .

company Act and no notification under-section 14 (2)

_ _ beﬁ/ of the Administrative Tribunals Act has been issued
k@odde b%#aﬂ‘ in respect of Rashtriya Cremicals and Fertilizers
Cﬁ%bj Fﬁf Ltd. and the tribunal is not competent to entertain
%J# the application and accordingly, this application is
//////32;7f’ rejected. The learn2d counsel for the applicant states
?)ﬂjlfaLf—w that re would like to approach the BHigh Court, as such ..

the papers may be returned to him to enable him to file
Me Lr%R{VJ///’ Vice-Chairman

the petition b2 e the High Court.

Lucknow Dated: 15.12.1992.
) (RKA)




